HON'BLIE SHRI R.RANGARAJAN : MEMBER (ADMN,)

~

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD HENCH .

AT HYDERAB/D
O‘.c“aﬁ.ﬂo.1143/96 Date of Order g
BETWEEN ;
Dr.LV.Dhandem .. Applicant,
AND

l. The Union of India, rep., by its
Secretary, Govt, of India,
Revenue Dept,@p.niStry of
Finance, North Block, New Delhi,

2. The Under Secretary to Govt. of
India, Revenuw Departient
(Administration V), North Block,
New Delhi,

3. The Chief Commissioner of CuStoms
and Central Excise, L.B.Stadium,
Bashirbagh Hyderabad, o £

4, The. (bmmissioner of Central Excise,
L.B. Stadimngﬁoad EBashirbagh,

Hyderabad, S .+ Respondents,

30,9,96

Counsel for the Applicant +o Mr,S.Rampkrishna Rao

Counsel for the Respondents - ' .es Mr.K,Bhaskara Rao

CORAM $ F

) - o -

J U D G E M E N T

‘eem e e mem e owee

X Oral order as per Hon'ble Shri .R.Eangaraj an, Membel (Aémn,) X

- — -

. ~~Heard Mr,S.Ramakrishna Rao, leamed counsel for

the

agpplicant and Mr,K.Bhaskara Rao, learned standing counsel

for the respondents,

2, _The appucaf?;j:_in"this__ OA while working as Assis:
ch)lie_ctqr at Collectorate of Cus toms and Central Exc
issued whth a suSpension oxder by the President in e
of powers. confer.red by*sub-rule 1 (b) of Rule 10 of ti

(CCA) Rules 1965, (By order No,C-14011/32/96-Ad.V, «

cant

1se was

Xercise

e CCS

lated

23.8.96 sole annexure), 6)/

02



Lﬁq A £L¢,&Uuwﬁba period as Hyderabad instead of Guntur{hR—g should t4g

AN g
f‘-e AL o Loore

& C’M.L wch" '

- should be Commissionerate of Central Excise, Guntur

- changing the headquarters if it is satisfied that sy

change of headquarters from Hyderabad to Guntur,

8D

3.  The appiicant now submits that in para-4 of 4

he order

it is stated that the headquarter of the spplicant herein 4

the applicant shall not leave the said headquarters
obtaining §revious permission of the undersigned, 1T
submits that showihg his headquartérs at Guntur is i

he was Assistant Commissioner of Customs and Central

and that
Withﬁut
he applicant
ncorrect as

EXcise at

Hyderabad‘with headquarters at Hyderabad before susgension,

J"
Hencehe has to get permission from competent authori

his headquarters at Hyderabad if it is necessitatéd,
on the Government of India inStructions;_MiniStry of]
Affairs, OLM;N0.39/5/56~Est5(A),‘dated“8.9.96 he sul
"when an ;ndiﬁidual under suspension requests-fo: ch

headquarters there is no objuction to the competent

will not put the Goveérnment to any extra expenditure
of travelling allowance etc,”, The applicant? state
neadquarters is Hyderabad and showing Bﬁntur as Head

incorrect, Further he submits that he has not requg

e oA

4., In view of the above. hs;may novw submit a suit
representation to R-3 t0 correct his headquarters wh

should not leave without proper permission during hj

decision and inform the applicant suitably expeditio
accordance with the law preferably within a period ¢

from the date of receipt of that representation,

5. O.A, is ordered accordingly, No costs,

ty to leave
Relying

Home

mits that

ange @f

authority

ch a course
like grant

5 that his

guarters is

sted for‘

able

ich he
s‘suSpensioh
ke a suitable
usly in | {

f one month

( R,RANGARAJAN )

Membe 1

Dated : 3C0th September, 1956

(Dictated in Open Court)
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D.A.N0J1143/96

Copy to:-

® i
L

o!'a:i'3

¥

1. The Secrstary, Govt. of Iindia,

2

3,

4y

8.

7e

Be

9.

Revenue Dept., Govt, of India,
Ministry of Defencs,
North Bleck, New Delhi.

The Undera Secretary to Gowt, of India,
Revenue Dept.,(Adminstration v),
North Block,

New Delhis

The Chief Commissicenesr of Customs
And Central Excise, L.B.Stadium,
Bashgerbagh, Hyderabad,

The Commissioner of Central Exciss,
L.B.S5tadium Road, Basheerbagh,
Hyderabad. y

Cna copy.to N;.S.Ramakrishna Rag, Advocate,
CAT,Hyderabad,

One copy to Mr.K.Bhaskara Rso, Addl.CGSC,
CATgHyderabad,

Cne copy to‘Libpary,CAT,Hydarabad.

Cne duplicate copy.s
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THE CENTRAL ADMINISTRA TIvE TRIGUNAL
HYDER4Y BAD BENCH HYDERAB:D

THE HON'BLE SHRT R.RANGARAZAN: M(A)

"DATED:.

ORDER/JUDGE meNT

ReA/C P T7M.E. D,

onm.//qs/9g

AOMATTZD AND InTERINM DIRECTIGNS ISSUZD
ALL OVED - '
DISPOSED OF WITH DIRzcTION
DIsMI§se |
DISMISSED A3 wITHD2ayN
t}DsRED/neaeei;D-c_——-—--

NO UR{{EB AS TG cosTs.

YLKR - I1.COURT °

Kk oy
HYD_EF.ABAD BF;NCH ‘






